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- . \ 13,41 1008 Qoh '‘ble Mr, S, Das Gupta, Member=A
Ve Ak ﬂ"“'“‘r Mon'ble Mr, T, L. Verma, Memberal.

Q’\\VMY*A Sri S. S. Sharma for the applicamt, Sri
W‘\\Mc"] Amit Sthalker counsel for the respondents has filed

; \B—ie i e cdv.mte.a.r-affi:!avit in which it has been 'stated that
| the petitioner was called to appear in the second

(6.“\\ \ : supplmmeﬁtary written test and he was also apre#fed
in the s3id supplementary test,

Since the substantive relief prayved for in this
app lication is that the aprlicant be allowed to
apre ar in the supplementary-test, the application
has becom infructuous and is dispm ed of accordingly

We, however, direct that in case the
appliceant has passed in the vritten test, he shall
be subjectito Vida Voce Test as per the rules,
without any delay and thersafter the result thereof

shall be published =xpedit iously, T
‘ Membe\r=J,

‘ Membar-A,)-
A vkp /=




